T0 B3 PUBLISHED IN PART II SBCTION 3(i1)
OF THE GAZETTE OF IsDIA

GO VERMEGT OF INDIA
CENTRAL BO/RD OF DIRECT TAXES

SN B 7:: A Sab AP
N\?u QQ ‘v\_.
CoRREEE-PEM

. : e
2 é'l 17 l PARAY G) . In exercise of the powers confer .
section (1) of Section 122 of the Income tex Let, 1961
(43 0£|1961) and of ell other powers enabling 1t in that

behalf {the Centrel Bosrd of Diredt lexes, hereby makes

vigs

the seld Schedule from fohtek Range in Cozfmm=g—
at item iv) " Narnaui® shall be deleted and in 1ts ;Slace
"Bhiwenit shell be substituted. Z

= . .ﬂ U Pl - _ . -’__
mouiae Lol ha Mok e aes ~ .
:%35(\. ion T -y acy This erder shall take effect from /s )X
o7 T2 oamien cngged - .. X
22 Te eQey ‘ AL & — -
TLto LA crith oo, Under Secretery
S0t I, B Centrel Foard of Direct Taxes

he alove mote does not fom pert of the uotificrtiocd
i,9., corrigendum it it intended to be merely
cldri fécatory ),

ey
LA L ]

A e~
('S
) T.RB-D.T.
%’vp'ﬁ,

e O\



